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FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 4th March, 2011
F. 1-61/FSSA/2009-DFQC.—in exercise of the powers conferred by sub-section (1) and
clause (b) of sub-section (2) of section 92 of the Food Safety and Standards Act, 2006 (34 of
2006), the Food Safety and Standards Authority of India, with the previous approval of the
Central Government, hereby makes the following regulations régulating the rules of procedure

for transaction of business of the Central Advisory Committee, namely:-

1. Short title and commencement. - (1) These regulations may be called the Food Safety and
Standards Authority of India (Procedure for Transaction of Business of the Central Advisory
Committee) Regulations, 2010.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions. — (1) In these regulations, unless the context otherwise requires.,—

(a) “Act” means the Food Safety and Standards Act, 2006 (34 of 2006);

(b) “Chairperson” means the Chairperson of the Central Advisory Committee;

(c}*Chief Executive Officer” means the Chief Executive Officer appointed under section 9
of the Act.

(d) “Food Authority” means the Food Safety and Standards Authority of India established
under section 4 of the Act; _

(e)“Member” means members of the Central Advisory Committee and includes the

Cnairperson of the Central Advisory Committee;




o (s 4

|
|
{2) Words amd expresstons used w these regulations and not defined but defined in the l

3

Aot shall have the same moanings respactively assigned 1o them in the Act.

setimgs of the Central Advisery Commities. — (1) There shall be not less than three

mestings of the Central Advisory Committee in a year on such dates and at such places as the
Chairperson may direct and the interval between any two mestings shall not in any case be

- loneer than five moatls:

Peovided that the first meetng of the Central Adwisory Commmittes in o Gnancial year shall
e hield 1 the Hrot quarter of that financeal year.

{23 The motice of every meetimg of the Central Adviscry Commitice signed by the
Chalrperson or by suwch other officer of the Food Authorty as may be suthonised by the
Chairperson intimating the fme, date and the place of the intended meeting shall be circulated to
every member, subject to the provisions of sub regulation 4, at least ffteen days before the date

of the meeting statmg thereon the brief agenda of the meetng, seffing out the itzms of business to

be comsidersd, by post address of every member or through e-mail or fax or courier to facilitate
speedy commumscalion.
(33 The Chairperson may, in case of wgeney, al any fime, cali a meeting of the Central

Advisory Committes at a lesser nolice than fifteen days.

14y & meeting of the Central Advisory Committes may be called on the requisition in
writing, addressed to the Champerson and sigaed, by rot less than one-thind of members, setting

ot therein the purpose of the mesting to be called and the business to be considered thereat.

(5% Omn receipt of the requisition of meeting referred to in sub-regulaton (5), the Chatrperson

may cali the meeting within such time as he may direct, but in any case not later than a period of

froes the date of receipt of such valid requisition by the Charperson.

(6} I 2H the items of business to be tramsacted at a m@f:ﬁx:ag of the Centzal Advisory Committee
could not be completed in one sitting, the meeting may be adjowned from time o time:
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Provided that at the adjoa;hwéd meeting only the unfinished items in the agenda shall be

discussed and decision taken thereof.

(7) Representatives of the Food Authority may participate in the proceedings of the Central
Advisory Committee with the permission of the Chairperson but shall have no ri ght to vote at the

meeting.

4. Chairperson of meetings of Central Advisory Committee. - (1) The Chief Executive
Officer shall preside over every meeting of the Central Advisory Committee and if the Chief
Executive Officer is unable to attend a meeting of the Central Advisory Committee, any member
elected by the members present from amongst themselves attending the meeting, shall preside at

such meeting.

(2)  The Chairperson may invite any officer of the Food Authority or any other person
qualified in the matters to be discussed, to attend any meeting of the Central Advisory
Committee, with a view to facilitate meaningful discussions and such invitee may participate in

the proceedings of the meeting but shall no right to vote.

5. Quorum. - (1) The quorum for any meetirig of the Central Advisory Committee shall be one-
third of the members as on the date on which the meeting is to be held and no business shall be
transacted at any meeting of the Central Advisory Committee unless the quorum is present

throughout the meeting.

2) If the quorum is not present at any meeting of the Central Advisory Committee, the
Chairpersen or the member presiding over the meeting, shall adjourn the meeting to such otber
date, time and place as  ay be specified by him not being later than thirty days, and if at such
adjourned meeting a quorum is not present, then, notwithstanding anything contained in sub-
regulation (1), the .nembers present at the adjourned mecting, not being less than ien in number,
shall constitute a quorum for such meeting and to take up for discussion and to dispose of only

the items of business set out in tne agenda for the initial meetihg.
i

G- e
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6. Agenda. - (1) The Chairperson shall cause the agenda to be prepared and circulated at least

fifteen days before the date of each meeting of the Central Advisory Committee.

(2)  Any business not included in the agenda shall not be transacted at a meeting of
the Central Advisory Committee except with the permission of Chairperson or the member

presiding over the meeting.

(3)  With the permission of the Chairperson or other member presiding over the meeting,
urgent questions may be added to the agenda at any time before the conclusion of the meeting, or

any itém on the agenda may be deleted or carried over to a subsequent meeting.

= Decisions of the meetings of the Central Advisory Committee. - (1) All questions which
come up before any meeting of the Central Advisory Committee shall be decided by a majority

of votes of the members present and voling:

Provided that if a member is interested in any item of business to be transacted at a meeting,
he shall not participate or vote on such item and in such case, the decision on such item shall be
taken by majority of the votes of other members attending the meeting, not being less than five in

number.

(2)  The Chairperson or the other member presiding over the meeting, shall endeavor at all
times to arrive at decisions or recommendations through a consensus among members and voting

shall be resorted to if attempts to arrive at a consensus fail.

8. Closure of debates. — The Chairperson or other member presiding over a meeting, —may
move for the closure of the debate when he considers that all members have had the opportunity
to express their views on any of the business discussed at the meeting and his decision shall be

final.

9. Minutes of the meetings of the Central Advisory Committee. - (1) The draft minutes of

each meeting of the Central advisory Committee shall be prepared within a period of two weeks
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of conclusion of each mesting and submitted to the Chairperson or fo the member wi saded

over the meeting, for his approval.

(2)  The draft miputes of cach meeting of the Central Advisory Commmittes, approved by the
all e

forwarded to each member not Iater thum a period of two weeks sfier suech approval for adophion

Chairperson or the other member who presided over fhal mee eting, av the case may be,

at the next meeting.

(3) The minutes of esch meeting of the Central Advisory Committee shall comfiate w Tair ang
correct summary of the proceedings thereat and the names of members who did not pasticipale 1

the discussion of, or vote on, any Hem of busingss tramsacted af the mesting.

(4)  The Chairperson or ofber member who presided over the meeting may decide e

inclusion or non-inclusion of any matter in the minutes, if in s opnion, vot selevant or mterial

to the proceedings or defamatory of aay persomn.

(5) At every meetng of the Central Advisory Cowmsmittee, the draft minutes of the
previous meeiing of the Central Advisery Committee spproved by the Chaiperson or the
other member who presided over fhat previons meeting, shall be placed beolore the meting
for confirmation and adoption with or without amendments or modificafions, wimich shafl be

signed by the Cheirperson or the other membey who is presidmg  over the mesing, a5

confirmation of coarectness of W

record of the proceedings of the previous meeting and be

kept on record.

(6) The minuics of o ving of the Central Advisory Committes, after confimmatien af

the next meeting as refrerad to in sub-reguiation (5), shall be placed befiore the subsoquent

"o

meeting of the Foosd Auwihority.

I3




membens by cliculstion of papers 25 a resolution.
£2) decmed to have been passed by the meombers, unless such 2

resalion Cirs

her with necessary papers, if apy, to all the members at

e waual a o Tnbia and spproved by megority of the members a3 are prosent i Indis.

”T?é

ten cieoulated nnder mub-regulation (1) and approved by the magority of
smty of @ vote shall have effect and :zu:zdmg a3 if such resoluticn were

decided by the majority of the members st 2 oieeting.

(4 Whers any brsmess 15 refomed to members under subr-regudation (1), a period of not
less tham tem clear days shall be sllowed for the receipt of repliss from members fom the

digte on WE&QEE the dralt rezolubion 1 cioniaied,

(%% Based upoa the voles and comments received, on the draft resolution circulated, the
ChafFperson may-

{2} deciars the decision adopled; or

o

4} declare the decision not adopted; or

e

(c) i case of nevivality of votes, postpone the deall resolufion for the next mesting of
thee: Comtral @%ﬁmm@ Cnapsiirties.
(&) Any resolution pessed through ciroulation, shall be placed at the next mesting of

the Central Advisory Committze for its ratification.

11. Record of Basiness. - {1} The Chairperson shall canse the record of the procecdings of
ihe mesting of the Central Advisery Committes be writion and mainiaimed by an officer of
the Food Autherty.

Advisory Committee, may, if the U Chairperson 5o directs, be retermed 10
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(2) The record of business transacted at every meeting of the Central Advisory
Committee shall be signed by the Chairperson or the member presiding over such meeting,

as the case may be, and be kept on records.

12: Independence. - (1) Members of the Central Advisory Committee shall make a

commitment to attend and participate in its meetings.

(2) Every member shall make at each meeting of the Central Advisory Committee a
Specific Declaration of Interests in Schedule 1, w]:uch might be considered prejudicial to

their independence in relation to the items on the agenda.

(3) A member of the Central Advisory Commitiee or any other part1c1pant who believes
that his inferests may undermlne his independence, shall inform the Cha1rperson in writing
who thereon take decision on his participation in the meetings or work in the Central

Advisory Committee keeping in view the interests declared.

13. Confidentiality. - (1) The members of the Central Advisory Committee and other
participants at a meeting shall not divulge to third party any confidential information that
they have received, for which confidential treatment has been requested and agreed by the

Chairperson.

(2) Every member of the Central Advisory Committee and other participants at a
meeting shall be required, even after their duties have ceased, not to disclose information of

the kind covered by the obligation of professional secrecy.

(3)  Every Member of the Central Advisory Committee and other participants shall sign
an initial declaration at the first mesting of the Central Advisory Committee for maintaining
fhe: conﬁdentiality of the business transacted at meetings of Central Advisory Committee in
Schedule 11. E

16. Reimbursement of expenses. - bvery person invited to attend any meeting of the
Central Advisory Committee other than the members shall be entitled to a payment of two

thousand rupees for each meeting of the Central Advisory Committee attended by him.
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SCHEDULE 1
(See Regulation 12 (2)}
SPECIFIC DECLARATION OF INTERESTS
The Food Safety and Standards Authority of India
(Please note that high quality of scientific expertise is by nature based on prior
experience and that therefore having an interest does not necessarily mean having a

conflict of interesi)

Name:-

Profession:

Meeting of the Food Authority
Meeting of the Central Advisory committee
Meeting of the Scientific Committee

Meeting of Panel on |
Meeting of the Working Group on

Meeting
dates
Venue
[ S. No. Agenda ltems Whether the member |
' _has a conflict of interest.
(YES/ No)

If yes, please provide
details to enable the
chair to take a decision: |

Declaration: 1 declare that the information provided above is true and complete.

Dene at: ) on this © . dayof

Signature:




s

SCHEDILAH
{See Regnlation 13 (3]

DECLARATION CONCERNING CONFIDENTIALITY

The Food Salety and Stapdards Avntherity of India

Flams:

Faosition®
[ 1 Member of the Food Authonty

5

1 Member of the Central Advisory Cosanuties

pmes,

1 1 Member of the Soientific Commmitics

[ § Member of 2 Panel on

[ 1 Member of 2 Working Group on

{ ] other expert! {external on

{ hereby declare that { am aware of my obligation fo respect confdertizlity. 1 know that 1
o o bl T ’ j

am obliged not to divulge information acquired as 2 result of oy activities in Food Safiety

and Standards Authority, if the mformation s sabject 1o 2 regusst for confidentizlity and 1
hereby undertake not to dividge any such confidential information. T shall also respect the
confidential nature of the opinions expressed by other Members of the bodies indicaled

ahove or other experts durmg discussions in meefings or provided in written fomm.

Done at: on this day of

Signatre

YA GAUR. Cuef Bxecutve Ufficey
LATRI T
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